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Central Administrative Tribunal
ANPLiﬁéipal Bench: New Delhi

OA No.928/88

New Delhi this the 23rd Day of May, 1994.

Sh. N.V. Krishnan, Vice-Chairman (A)
Sh. B.S. Hegde, Member (J)

All India Association of
Inspectors and Assistant Supdts.
of Post Offices, through Sh. I.R.
Prabhu, General Secretary,
0/0 the Senior Supdt. of Post
Offices, Bangalore West Divn.

!

‘Bangalore-10.

'C/o Sh. Sant Lal Advocate, '

C-21(B) New Multan Nagar, -
Delhi=-56. .

;..Applicants
(By Advocate Shri Sant Lal) »
Versus
The Union of India through
the Secretary/Director General,

Department of Posts,

Dak Bhawan, New Delhi. .. .Respondents

(None for the respondents)
_ A ORDER
Mr. B.S. Hegde:-
The first applicant is the 'All India Asso-

ciation of Inspectors and Assistant. Superintendent

of Post Offices. The secohd applicant is the General

A Secretary of the Association and claims to be a

pérson affected by the impugned orders.

2. The grievance of the applicants is in respect

of the "Department of Posts, Postal Superintendent/ -

Post Master Group 'B! Récruitﬁent.;Rules, 1987"
notified on '11.3.88 (Annexure A-1). These Rﬁles
have come into foce from thé date of their‘publi—
cation in the official igazette. By lthese rules- -
'Revised 1987 Rules‘]fof short—-the cadre of Postal
Superintendents (Group 'B') -  to which promotions

used to be made only from the grade of Inspectors




~ the appliqants, the learned counsel was directed
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of Post Offices and Aésistant Superinténdeﬁt of
R.M.S. - was merged with the cadre of" Post Master

(Group Bj_which is mostly filled up by persons from

. the Inspector line and partly by persons in the

General 1line. Thé grievances of the appliéénts flow

~out of this mergef. The purpose of this merger

has been. explained in the impugned Aﬁnexure A-2
letter dated‘ 17.3.88, addressed by the respondents
to all concerned authorities. That ietter reads

as under:-

"I am directed to say that it has been decided
to merge the cadres of Postal Superintendent
Service and Postmaster Service Group 'B' .and
accordingly the revised rules of recruitment
incorporating the merger of these two cadres
.have been issued.
. bl
With- the merger of these two grades it
would be possible for all Heads of Circles
to interchange officers between PSS and PMS,
Group 'B' posts. It is hopéed that this would
give more flexibility to the Heads of Circles
-which would wultimately help in achieving the
targets and improving the efficiency of the
- Department. ’ :

. The contents of this 1letter ‘may also be
brought to the notlce of all the concerned
~officers. : ' '

3. In order to. understand clearly the éaSe of

'

1

.to explain in a tabular form the :position that

oﬁtained before and after the Revised 1987 Rules

were promulgated. A photo copy of this statement

.so filed is annexed alongside.*

4, in'tﬁe Department of Posts two lines of career

pfomotion exist viz. Inspéctor line and general
line. It will be seen from the chart explainipg
the poéition és on 10.3.88 that the .lowest category
viz. the Postél Assistant)had an 6ption to either
go for. the Inspectors Line or ;ha continue in the

. \ '
General line.

"Pages 2A & 2B



CHART SHOWING THE PROMOTION

Fcedor grades for Inspectors .

line:

Postal Assistants 1nc1uding 4
'tgg; pav scales 260-480 &

Inépectors of Post Offices
- . (Pay scale of Re.425=700)
.‘Solected through Deptl,

competitive examination.

" AssiatEnt Supdts of P.0s
- " {Pay &cale 0f Rs,550-900)
" By SQniority-cupffiypass.

Ve

_ Higher Se ection;Grad‘-I
s posfﬁ) scale 700-9G0,

IRt
Ebcale of Rs. 650-1200)

By selection, -
75 % under Rectt Rules

in Group'A'
By selection.

"PRESIDLICY. POSTMRST"RS
" Pay Scale: 1300-1700

. -~ . Pay Seale: 1600-2000
! -+ One Post ovnly, .

~4§83T;L SUPDgo SERVICE . GROUP' B! 3~ |
- by selection
slong with the Inspectors &

Asstt,Supdts of R.M,8
Pay scale @ Rs.650-1200¢

Iidian ?ostal
L0 %

promotees quota.

. Pay Scgle: Rb.700-1300

By aelection.-i/ . C
"Indign Postal® Service Gr.A (Sr.)
By selection: along with direct

recruits I.P,S Officers
Pay Scale Ra.lloo-léoo.

= e QQﬂQ:O: |
Poaition as_on 10-}-1988' N

--m!rs OF.1

90 % quota, reduced to

dency :
" Pay Scale: Rs,1100-1600

A __-g__Ecwons & GENERAL-
D ~ LINE

Feeder grades for Gengga;,li\_

APostal Assistants in pay scale
of Rs, 260-“80. )

Lover Selection Grade -
(Pay stale ©T Rs5.425-640)
Promoted under Time Bound

One Promotion Scheme on comple~

. tion of 16 years service with
no chan 1njdnties.

'Higher Se Qction Grade-II .
(Pay scale 0f Rs,550-750)
Promotion under Biennial Cadre
Review (BCR) Scheme on comple-
-tion of 26 years service as
Postal Agsistant.
Higher Selection Grade-I
(remaining posts) scale ?00-900.
! Rt )
Seale of Rs.650-1200) ~

By selection tirough Examn,
10'% quota, raised to 25 % %

under Rectt Rules, of 1986.
if’o!‘ ‘9860 . . : S N g ’
Eligibility: R -
ASPUs, HSG-I: 5 years HeS,G=1 §& HSG=II: 5 years
Ingpectors. ¢ 8 years L.S.G. : : 8 years

757 -

- DIRECTO™ POSTAL sunvxc*'

ervice Group A* (Jr.)

. ......é
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Position after issue of impugned Recruitment Rules, 1987
under notification NO. Q-QB(BZ-SPG dated ll-3-l988'

--------
g

The two services namely the Postmasters Service Group*B

and Postal Superintendents Service troup 'B' have been
orderea to be marged and renamed ac Postal Servico Group'B'-
’The quota for the Inspectors 11ne anﬂ the General line

‘has been fixed in the combined service as under.

Inspectors Line of - _ ‘GERERAL LINE OF POST OFFICES: ol
Post Orticos & R.m.s.' L KR
9 % of vacancies, 6 % of vacancies '
By selection on basis of By selection through dcpart-
C.Rs. mental examingtion,
' ' v *
| Eligidlity: Eligibility.
'~ 1)75 years regular service ii) 5 years rerular service
- 4n scale 0f Rs, 1640=-2900 ‘, in either or all the
ASSTT Supdts, 1ncluding following three cadres
R6.2000=3200 (HS G-I) . together, in general 1line:
'11) 8 years regular service . @ HSB-I Re42000-3200
in pay scale of 14002300 ESG=-II ¢ Rs, 1600=2660
(Inspectors) _ - \irongly shown gs
. ' Rs. 1640-2900,

LSG  : Rs. 14002300

The avenue of prowotlon to Pobtmasters Service Group'a'
Deputy ﬁresidency Postnasters Group'A' and Presidency
Postmasters vhich was 100 % for the Inspectors line in

Razixgsiors Fostmasters Service has been taken avay. The

Lo
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respondents Eay that the question of merger of these servicea/
.grades at Group A' level is still under considerstion.

One post of Director Fostsal Service 1n the pre-revised
Pay scale of Rs, 1600-2000 (Revised scsle Rs, 3700=-5000)
resched for prorotees of Postmasters line has been

- taken agway. The respondents say that this question ie
still under coneideration, ‘

The Ministry of Home Affalrs vide their O.FH. No.1/5/58-
RPS dated 26~2-1958 prescribed the qualifying service for

+ promotion from various grades. Under ¢his O.%. The

qualifying service of 8 years has been prescribed for

: promotion of officials in the pay ‘scales of Rs.425-700/800
to Group'B' in the scale of Rs.65001200. while under the
above Recruitment Rules the qualifying service for LSG
general line in the pay scale of Rs. 425-640 has been tixed
as 5 years for promoticn to Group'E', but in t-e case of
'Inspectors it 1s fixeqlas 8 years which-is ‘anomzlous,
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5. Insﬁector Line* Postal Assistants in the

'QrdinéryT scale .and‘:in thé Lower Selection Grade(Rs.425—640)
(LSGj céﬁld' becomé Inspegtors' of 'Post' dffices by

paésing l-a " departmental competitive examination

througﬁA selection. The Inspectérs (Rs.425-700)

could be pfomoted .as Assistant,\Superintendents of
'Post_bffices (Rs:550—900).4 There is also a further

promotion availﬁble to-141_posts of Higher Selection

Grade-I (Rs.700-900).

6. . Further avenues of promotion in Inspector

s Line: |

6.1 The ©Postal: Superinféndents Group -'B‘ post

. recruitment fules,.1979 (Annexufé A-8) provide that
the posts.of.Postal Superintendeﬁt Group,.'B' 6Rs.659—
1200) sha}l be fiiled 'by promotion of Inspectors
of Post.Offices 6r IhSpectors of Railway Mail Service
with 5 ‘yéarsf éervice on a regﬁlar basis in that
‘grade, .inclusive .a1§o  of sefvicé in the grade .of

LN - Higher Selection Grade—iI,’ Asstt. Supdt. of Post

Offices and Higher Selection Grade-I.

1

6.2 In addition; fhe Inspectors also had an oppor-
tunity\to,get promoted to the majprity o}:tﬂe posts

of Pést Master Groﬁp 'B' which afe also on the séme

scale, as that 'Pf Postal -Supdt. Group 'B', i.e.,
Rs.650-1200. Tt is provided in the Post Master
Service‘Group;'B' (Recruitm¢n£ kuies_1986(Annexuref
AA—Q)thai:these"posts are filled ‘up by prométioﬁ“ to -

the extent .of 75 per cent-from the Ihspectoré line

- i.e.; from:Inspectors of Post Offices with 8’yearsﬂ

'fegﬁlar. servibe. in the gréde;. inéluding. regular

© . service .in thé grade of Higher‘ Sélection Grade—iI
%//// and Higher Selectioﬁ Grade-I. The remaining 25
 per cent are‘fill_up from thé‘generél line té which

a reference will be made shortly.
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6.3 The further avenue of _ promotion is to the
post of Post Master Group 'A' (Rs.1100-1600) Presi-

dency Post Master (Rs.1700-1900) and to 'one post

of Director Postal SenVices (Rs.1600—2100).

7.. General Line: As ;gainst this/ in the general
1in% tho position - before. the Revised 1987 Rules
were notifiod was that tne Posfal Assistant could}
after- completion of 16 years.. of servico as Postai'
Assistant/ be ipromoted \under ‘the Time ;Bound- One
Promotion Scheme as Postal Asstt. (Rs.425-640).
Thereafter,.the promotion is to the post of Higher
Selection Grade-II (rs.550-750) under the Biennial
Cadre Reyiew Scheme on completion of a total of
26 years of wsefvioe commencing from services as
Postal Assiéfant. The furtnér promotion 1is to 'the
post of -Highéf Selection Grade-I (Rs.700-900) in
respect of posts other than 141 which are reserved
for promotion vto the Inspector*’ Line as _éfated‘ in
para‘5;

8. - Further avenue of promotion in General Line.

There is a further opportunity of promotion to 25%
of the posts'of Post Masf%r Group 'B' (Rs.650-1200)
as stated in bana,6.2 above. The promotion is maoe
after holding n departmenfal competitive oxamination
among offioiais belonging to‘Higher Selection-Grado'
I, Higner (Seleotioni Grade-II 'with 5 years :regulnr
service in either of both the grades and officials
belonging to lower selection grade with- 8 yéars
regular service in that grade. This is %he last

post to which persons in the General line can aspire.

1
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9. It is importanf "to note from the provisions

given above that both Inspectors with regular service

of 8 years and L.S.G. Postal Assistants with 8 years
A earlier,

regular service were,eligible. for promotion to the

post of Post Master . Group 'B' - vide para 6.2 and

para 8 supra.

10. This Zposition has undérgone ‘a ,basié change .
with the  issue of the Revised Ruleé, 1987 w.e.f.

11.3.88.. The salient features of the' Revised 1987
Rules as mentioned in the abovb‘phart are as follows:

10.1 The cadre'of Postal Supdtsi»(earlier goverped
by the Annexure-8 rules) and the cadre of Post Master
Group 'B' (earlier governed by the Annexure A-9
,rﬁles) have now been merged.

10.2 In this integrated cadre, ‘94% of the total
posts has/ been reserved for the Inspector Line..
They are to beifilled,up from officers holding the
posts of Asstt. Supdt. (rs.1640-2900) br H.S.G.
Grade-I (Rs.2000-3200) with 5 years regular service.
Alternatively, the 1Inspectors ' in the scale of
'Rs.1400-2300 having 8 years' regulaf service can
be considered. o ’

10.3 The remaining 6% of the posts are to be filled
up from the genera& line offiéials by : means of -a
departmental competitive examination. H.S.G. Grade-I,
H.S.G. Grade-II and L.S.G. 'Grade .officials with
5 years régular service in any grade or all grades
put togéther are eligible for promofion.

10.4 Further avenues of promékion to the/ poéts
. of Post Master Service Group 'A', Deputy Pfesidency

Post Master Grdup 'A', Presidency Post Master and

to one post of Director Postal Services, earlier

b
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available to officers of Inspector Line have been
taken awaj,
before the

11. Unlike - the position which -obtained, / ~Revised
g into force

1987 Rulesg came/  there was a parity in the eligi-

bility condition applicable to Inspectors and L.S.G.

for beipg considered fof -promotion to the post of

Post - Master Group 'B' - vide para 9 supra) the .

Revised 1987 Rules diécriminates between them -
Inspectors ;become eligible for promotion to the
posfs in the merged cadre éftér 8 years .regular
service (10.1_ suprg)‘ while L;S.G. ;With 5 years

service only are eligible (para 10.3 supra).

~

12. In essence , the grievance is that with the

merger of the two cadres the scope of promotion

of +the Inspector Line ~to higher posts has been

considerably reduced. They are required to share

the posts with officers in the Genefal Line. Some

posts which were earlier available for promotion

to the Inspector . Line have now been taken away.
there is

Fhrthefhidiscrimination between Inspectors and L.S.G.

in the matter of promotion'to Grpup 'B! poéts.

iS. It is in these. circumstances that this O.A.
has béen filed; seeking the following reliefs:-
"1) To éet—aside'\the impugned Recruitment
Rules 1987 and the orders dated 11.3.88 and
17.3.88. |
é) To direct the Respondent to maintain éfatus—
quo-ante retaining the séparafé entity of
both 'the services of Postal Suﬁerintendents

and Postmasters in Group 'B!

)
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:3), To granr conseduential reliefs of consi-
dering the Inspectors iine staff for promotions
.in accordance with the 'Reeruitment Rules of
respective 'eervices’ existing prior to the

issue of impugned Rectt. Rules, 1987."

14. .The respondents have filed a reply stating

that the ;aIIega%igﬁs*arerbaselésg. The Revised 1981
Rulesvhave been notified‘for the better administra-
tion of- the Department. It is stated “that there
are 615 posts ef Postal qudts. Group '"B' and 177
posts of Post Master Group 'B'. Prior\to'the merger
of these cadres by the impugned Revised.1987 Rules)
these two cadres were separate and no exchange of
orfieials between these +two grades wae pessible.

If a postal Supdt. or'a Post Master Group 'B' at

" a partlcular statlon proceeded on leave or retired

-and a short term arrangement was to be made, a.

—

substitute had to be brought from outside, as no

.inter—change‘wae permissible. Further,the Department‘

noticed that .in the 1Inspectors lineJ‘ persons had

two avenues of promotion viz. as Postal Supdt. or -

as Post Master Group 'B'. As against this, in the
avenue .

General Line, persons had only one 7/ . of promotion

to the post of Post Master Group 'B'. It is on

" a consideration of all these factors as ‘well as

the recommeﬁdations.of the Third and ‘Fourth Central
Pay Commissions the two cadres of Postal Superin-

tendents and Post Master Group 'B' were merged after

‘discussing the matter with the Staff Unions, the

departmental J.C.M. and after eonsulting the various
Governmental Agencies, including the  U.P.S.C. It

is contended that this is a pollcy matter and the

respondents<cannot be heard in respect of any real
they
or imaginary grievance that /may have. The mere
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reduction of avenues of promotion is not a good

grouﬁd to»challenge the recruitment rﬁles.

15. In' so far as the apparent.biaé in favour

of the L.S.G. Postal Assistant is conderned, it

is\stéted that the grievance of the'applicants that .

they may have to work . under juniofs L.S.G. Asstt.

" who may get promotion, is iilusory. The share of

the general line to promotion to Postal Supdt. and
Post . Master Group 'B' is only 6%, which is about
45 posts. In a particular year the number of such

vacancies may not be more than 10. For fhése post,

an  All India competition will be held, in which .

no doubt LuS.G. officials with only\5 years service

can also compete but their chances of selection

in  relation to more ‘'senior  persons (i.e.  L.S.G.’

IT and AL.S.G. I) is rather theoriticai. In fact,
this opportunity given to the L;S.G.\Post Assistant

would turn out to be illusory..

16.‘ In regard to the. deprivation of avenues of
promotion'to higher posts, i.e., Post Master Group

"A' etc. these issues are still being examined for

integration at that level also.

17. We have hgard the learned counsgl‘ for the

parties and perused the record.

18. " One set of grounds raised relates to the

reduction in the quantum of posts of promotion—as
'a result of Revised 1987 Rules. Thus, promotion

of officers . in .the Imnspectors Line to the posts

of Post Master Group 'A', Deputy Post Master (Presi-

dency), Presidency_‘Post Master and one post of
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Direct&r, Postal Serv{ces has now been deprived
fo persons in the Inspector line. This, however,
does no£ give any cause. of action because no group
of officials can have any'vested right to promotion.
Reduction ip the chance of promotion is not a'cause
of éction, as no right is infringed. Thérefore,
the Revised 1987 Rules caﬁhot be assailed on this

grqund.

19. It ié contended that while Postal Assistants
have been given the benefit of .the Revised 1987
Rules, the Sprting Assisténts, including the L.S.G.
Soring Assistants of R.M.S. General Line have not
been provided with corresponding opportunities to
get promotion as Superintendents R.M.S. or Supdt.
Postal Service Group 'B' or Post Maétep Group 'B'.
This is a grievance which can be raised only by
a Sorting Asstt. belonging to the R.M.S. The -appli-
._cants who are Inspectors of DPost  Offices\ do not’
have a 1ocu§ standi in the matter.
20. It is then contehdéd‘-that the question of
merger was earlier considered by the P. & T. Board
when the demand of the staff side in the J.C.M.
was rejected. Therefore, the Revised 1987 Rules
should be struck down. We .are unable to agree. The
P & T Board may have held a certain view in 1983.
It does not‘mean that either the said Q;ew éénnot
-change "or that the Government cannot take an indepen-
ﬁ&////’ dent decision contrary to the views Aof' the P.& T.
Board. This is purely a policy matter and Government
knows best what is in the interest of the administra-

tion and the service.

N
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21. We are also not impreésede by the argument

thaf. in the Inspector Line, the sélection~ to the
post of Ipspector is by a stiff brogesg of compe-
titive selectién examination whereas the corfespond—
ing pbstf of general line, i.e., a Lower Selection
Grade, 1is given ’automatipally “after 16 years of

~

service. Thus,: the calibre of the officers in the

two ”lines' are entifely different and they should,

not have been brought on' par for promotion to the-

’

post of Postal Supdt. Service Group 'B' and Post
Master Group. 'B'. We do not find any merit in this
plea. | As pointed out above, this 1is a matter
entirely “for the executive to decide. Therefore,
no;interférence can be made on this ground.

*

22. The only grievance which appears to us to

be genuine .is. the glaring discrimination in the

treatment meted out to’ the Inépectors of Posts on

the one hand and the‘<L.S.G. Postal Assistants on

the other hand. It is -provided‘ in the :impugned

Annexure A-1 Recruitment Rules,. 1987 that an

Inspector with 8 years'regular service. in the scale

of Rs.1400-2300 or above would be eligibié»for pro-
motion to the Gréup 'B' posts in‘the merged cadre.
As against this, in the general line, even‘a L.S.G.
Assistant” in the pay scale of | Rs.1400-2300, with

five years regular ‘service is .eligible to appear

in the departmental competitive examination for

\

'such promotion.

23. The question is whetﬁer this amounts to hostile

'discriminafion againSt the Inspeétors. We have

carefully considered -the matter. It is significant

v 4
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to note that in the matter of promotion to the post

of. Post Master Group 'B' in terms of the Post Master.

Group 'B' Recruitment. Rules, 1986 (Annexure A-9)

which existed before the Revised 1987 Rules were

brought into force, a parity was maintained in this

respect, because>both the Inspectors of Post Offices

(Rs.425-700 ' pre-revised) as well as the Postal

~Assistant -in, the L.S.G. . (Rs.425;640), both with

8 years' service in the grade, were eligible for
consideration. While this is a strong point in- favour

of the applicants' contention fﬁat a discrimination

has been made in this régard;‘we are of the view-

~.

that on this ground it would not be safe to strike
down this provision for two feasons. Firstly, the
‘applicants have not' impleaded any L.S.G. officials

from the General line who would be affected if .any

'such direction is given or any Union representing

them. Secondly, the circumstances have changed

after the Annexure A-9 :ruies of 1986, because the
two cadres of Superintendents and Post Masters
have been merged. Nevertheiess, we are still satis-

fied that this is glaring anomaly which justifiably

- agitates the apblicants. In the Revised 1987 ques,

the geheral line, has been given an opening for

promotion to'the posts of Postél Subdt., which they.
~ never enjoyed earlier; Therefore, the eligibility
;conditions qu promofions; shouidk rf»at’ibi,have
‘been more rigorous than- what they were béfore,the

Revised 1987 Rules came into force. The reply does’

explain .
not - clearly/ why the service stipulated for L.S.G.

for promotion has been reduced from 8 years to 5
years. The ‘reply given 'by' the respondents that
the' opportunity givén to the L.S.G. 1is illusory

only strengthens the feeling that, perhaps, - the
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eligibilty conditions obtaining. prior to 11.3.88,

need- not have been disturbed at Jail, lgivihg“rise_
o ‘ to an unnecessary cause of grievance to the officers

‘ of thg'InSpeétor line. We are of the view that the

respondents should be given an opportunity to re-

consider this 1limited issue in thel’lightl of the

observation we have made herein.

N 24, While, therefore, we do not find any merit
iﬁ thié application in éo far as fhe mgirl prayers
Q o are concerned,. we are of the view. that there is
a case for'reconéiderafion of the condition stipu-
lated 1in the impggne&uAnnexﬁre A-1 rules that lower
selection grade (Rs.1400-2300) General line officials
with 5 years service in thét grade are also eligible
for promotion to the droup AB'. posts of Postal Supdt.
and Post Masters,wi%h ex,vieﬁ to modifyinglthis to

, ' service )
8 years/so as to bring it on par with the, condition

épplipable to Inspecfors._ We, thereforL; direct
' -the respondents to consider this question in the
light -of the observatigns we - have made and take
a dediéion, withiﬁ é period of four months from

i

the daté of receipt of fhis~order under intimation

D
to the applicants. We make it clear that if the
1applicants Astill feel aggfieved by the decision

of the respondents in this regard, it is open to

them to seek such remedy as may be advised. No costs.

. Y '} . ) ' .
%@%/ m S [N
(B.S. Hegde) "(N.V. Krishnan)

Member (J) Vice-Chairman
Campi “New Delhi.

Sanju.




